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CHARITABLE ENDOWMENTR
(AMENDMENT) BILL

MR. CHAIRMAN: Now the House
will take up Item No. 10, I call upon
Shri Janardhan Poojary to move the
Bill, on behalf of Shri Pranab Mukher.
jee, y

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY): Sir, I beg
to move:

“That the Bill further to amend
the Charitable Endowments Act,
1890, be taken into consideration.”

This Bill seeks to amend the Chari-
table Endowments Act, 1890, 5 Nine-
teenth century enactment, in order to
provide for the laying of the ru'es
made under section 18 thereof by the
Central Government before Parlia-
ment and those made by the State
Governments before the re<pective
State Legislatures. This amendmen®
has been sponsored to implement a
recommendation to that effect made

by the committee on Subordinate Le-
gislaton.

MR. CHAIRMAN: Motion moved;

“That the Bill further to amend
the Charitable Endowments Act,
1890, be taken into consideration,”

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, this seems
to be a very innocuous Bill, which
purports to give effect 1o a very
import recommendation of the
Committep on Subordinate Legisla-
tion, with regard to the laying of rules
on the Table of the House. I had the
privilege of being associated with this
Committee. We have found that ‘here
are various rulegs which are being
made, which Parliament had no occa-
sion to consider, because a provision
for laying the rules on the Table of
the House, was not included in all
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those enactments. I find Shri Daga
is taking interest in the matter and
he is trying to see that the Govern-
ment work acoording to the very salu-
tary recommendations. .

Two things are involved here. Al-
thougy the recommendation was made
‘quite earlier, quite a few years back,
it has taken the Government years
and yearsg to bring this simple legisla-
tion to incorporate a very important
provision. Of course, it is better late
than never, I: is very essential that
this House concerns itself with the
compliance by the Government with
such important recommendations, I
am saying this because there are still
a large number of enactments without
a provision like this.

* The second aspect, to which I want
'to make a reference, taking advantage
of this Bill, is that a number of rules,
"notifications and bye-laws are being
‘framed or issued in a modern type of
State or the welfare society that the
‘hon. Ministar is purportedly trying
‘to sef up in this country, one cannot
“avoid subordination legislation; it is
‘obvious. We f1ave a huge number of
notifications, rules and bye-laws,
‘which come under subordinate legis-
la'ion, But the biggest handicap for
the people who are being governed
by these rules, is that they are hardly
available, When I was in this Commit-
"tee, 1 tried to raised this matter to
‘it discusseq that people are supposed
to be violating the laws which are not
known to them, because they are not
~available. In my humble experience,
I have seen there zre publications by
.some departments of the relevant ru-
-les applicable to the functioning of
those departments, which are pub-
lished with the remark ‘“confidential”.
It is very important to note that they
are not even available to the public.

If one has to develop a sense of law
abidingness, if 1 may wuse that ex-
pression - in the people, then they
,should be made aware of what the
laws are. We hardly have enough
time to -pass the Bills, or discuss the
Bills or legislative enactmen!s in this
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House, Because of the shortage of
time, huge powers, substantial powers,
are being delegated to the guthorities.
One minimum necessity is that Parlia-
ment as the supreme legislative body,
should have the power or control over
the subordinate legislation, That ¥
being intended to be done by making
provision, a8 we are having today. It
has taken years.

The Charitable Endowments Act
wag passed in 1890. Even after the
recommendation of the Committee on
Subordinate Legislation a large num-
ber of rules have beep framed, but
they were not laig on the Table of
this House. Even after Independence
and even after the last recommenda-
tion, various rules had to be framed.
These rules are without any legisla-
tive scrutiny because they were not
to be laid on the Table of this House.
There was no provisiop for that.

Secondly, they are not known to
the people, 1 very seriously implore
the Government of India to consider,
because of the large number of such
rules, bye-laws notifications and re- |
gulations which are being framed,
that a very serious effort should be
made (o publish them for public use.

The other thing ig that Al] India
statutes are never available uptodate,
The Government of India hag started
publishing a volume called ‘India
Code’ in several parts, but they have
never kept pace with the facts. They
are published so late, they are never
available ‘together for public ufe.
Therefore, this is a very important
matter. I would request the hon. Mi-
nister to try to take up the wmatter
with either the Law Ministry op the
Legislative Department or whatever
it is, But this isa matter which
should be done.

The other important aspect while
we are dealing with the Bill to
amend the Charitable Endowments
Act, is that it seeks to ameng ap Act
of 1890. Those were the days when
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the concept of charity was different.
Those were the days when you did
not have any Pratibha Pratlisthan,
there were no Antulays and Gundu
Raos then. That is why, when judi-
cially it hag been..,.

MR. CHAIRMAN: Mr. Chatterjee,
why do_you bring the names of iin-
dividuals?

SHRI SOMNATH CHATTERJEE:
All right the Chief Minister of Ma-
harashtra and the present, probably
temporary, Chief Minister of Xar-
nataka—for the time being, until re-
moved,

SHRI B. V. DESAI (Raichur):
Why do you say ‘temporary’? Do you
inteng going there?

SHRI SOMNATH CHATTERJEE:
You belong to his group then, 71 do
not know whether Mr. Poojary agrees
with you, probably he belongs to
some other group. Very well you.are
a little allergic.

SHRI B. V, DESAI: 1 want to
straighten the record. That is all.

SHRI SOMNATH CHATTERJEE:
1t is said that there are politicians
who are either aligning themselves
with the ruling party at the Centre
or getting their blessings, who are
innovating new types of charities in
this country which the Charitable
Endowments Act never thought of.
Those are the charities for religious
purpo-es, for charitable purposes, for
providing some succour and relief to
the poor students etc, etc. Also, in
the name of so-called religious chari-
ties huge properties were being kept
out of the taxation net many pro-
perties kept in the names of deities
were being enjoyed by human gods
and godesses. These are serious as-
pects of ‘the so-calleq religious charit-
able endowments in this country.
The time has come when you give
some thought to this. Your inaction
in this matter shows that you deve
lop these types of mushroom chari-
ties, ‘the so-called charities ‘which are
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being utilised for political purposes,
not for the benefit of, let us say, . the
weaker sections of the. people in this
country.

Sir, when the activities of the go
called charitable trusts were discuss-
ed in thig House, they were stoutly
defended by the Government. A
stout defence was put up by the Gov-
ernment to upholq the so-called
charitable objectives behind the
trusts, the functioning of the trusts.
Nobody knew who are the benefi-
ciaries. The association of the name
of the Prime Minister had to be dis-
associated here. You had to publicly
proclaim that she was not associated,
although her name was openly being
branded about for years or months.
Now until a judicial forum inter-
vened in the matter, he was making
hey even to-day. There is no control
over the so-called trust. They are
masquerading in the name of charit-
able trust. Do not think this is only
politics, our politics! No, But "to-day
you have admitted; you have been
forced to accept the position that
these so-called pretended charitable
trusts are not for the benefit of the
common people or the go-called ob-
jects of the trusts but is sought to be
utilised by certain political persona-
ges which you are now rejectirig, be-
cause those persong have lost your
good will or blessings. They do not
serve your purpose any longer. Now
you are decrying the so-called trusts.
But so long as he serveq your pur
pose, those trusts serveq your pur-
pose, here the ruling party’s purpose,
you gave a cover to them. You gave
protection to them.and the Govern-
ment of India stood up here to-sup
port the so-called trusts. Therefore,
the ‘people’s faith is also being lost.
How can you expect people to have
faith? There are many genuine per-
sons who wish to make proper dona-
tion or create trusts for the good of
the people. There may be some ex-
ceptions in this country. I do not
know, these days, but they will ‘be
tl]mse people. those well meaning peo-
ple. ...
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" MR. CHAIRMAN, Only one hour
has been allotted for thig Bill.

* SHRI SOMNATH CHATTERJEE:

Only one minute, R

They will be discouraged in com-
ing forward with their proposals or
with their objects of creating trusts
‘because the whole thing is polluted.
The concept of charitable trust has
become a private charitable purpose,
for the purpose of having greater and
-greater political clout, This is the
situation. We should not in this
House, concern ourselves or spend
time and public money here only lo
go through routine matters like this
when you are bringing in an amend-
ment to the Charitable Endowment
Act of 1890. 90 years old statu'e.
Give some thought to jit. There are so
many matters which require atten-
tion. There are so many loopholes
which should be plugged. So, nothing
is being done. This is a routine
thoughtless proposal whicn has come,
which should have come many many
yearg back. Probably, Shri Bhishma
Narain Singh could not find 3 worth-
while legislation proposals. To fill up
the gap Shri Poojary said this ‘has
been pending or a long time, Is this
the way Parliament is functioning?

I support this Bill, but request the
hon. Minister no} to avoid answering
by saying I am only concerned with
this and nothing more., Why should
Chatterjee bring extraneous mat-
ters?

MR. CHAIRMAN: Shri Daga. The
time allotteqd for this Bill is only one
hour,

ol HA W= IO (qUEY): |-
afy off, @ @ 1 Her & AfEw
FUNMA 30 I A gET
30 A qF FHS FX FT WX
e feadY @ WX 30 I &
T wHeHe @R M R @t
mma?mmg-
T o 7
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AT A Q@R
W aXFMA aNe § W o
1 g A fremr ) zafe &R
FHA g T W § wafeRe
NfEY &7 | /T SE*d T SH9
FAAAFE ST TG & F a|
FIUAY @ AT qg FA 1890
FT qAT AT Y |

JaFT ¥ 13 qE g—

“The appropriate Government
may make rules consistent with the
Act™ |

Iuq & W A TAH
fraraard 5 <@x fax & F79,
7 ®a @ T
g &M gI¥ ¥ 7§ wIEE,
W oa oA A g &
g fag Harw & gro W@ W
qg WHSWET WTE, %W W WA %
1890 ¥ uUFe

“Tne Committee are surprised to
note that evep after 18 years , of
presentation of the Third Report
(First Lok Sabha), such omissions
are still being made.”

. (The Report was presented on 31d'
March, 1955.)
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1955 ¥ o€ foadww €,

IgF ar WFd I fofie

30 @I ¥ aTAT A FHA @

f& o 77 T I wew A W@

v ' W@ A A, foaw A

HEY L AW FTAA AL & WIS §

A &Y &0 aur w8 ) feT Fga d e

TARE WG A g AT ORI

T HA AT A W ag Ter gAY
"R ey ¥ ag awd F a3 &
o e & owm @ feoard
Tt w7 gfgaw qfsadwm gem o
WA ag wEow 91 f§ oW wig
afsadna F39 § AV 97 g
o w1 T 2 Iy a@E | W™
o W ey § wewT 9| W
AT H 9T 5gd &7 §, W EH KT W
X N9 §, g AT AT &, S W
g9 ATET AT )

oF §I 97 % 1952 ¥UEN,
N W AT WEEE a4 g R
1952 ¥ @19 7™ ¥ 234 ¥ foay
qq—

“Where a regulafon, fule, sub
rule, bye-law, etc, framed in pur-
suance of the Constitution or of the
legislative functions delegated by
Parliament to a subordinate au-

thority is laid  before the
House...."”

1952 ¥ HITHT 234 ®F II-

FTATE T 2, 9 AV a/@ HAww
qrT ggt 97 &g 21 f& TEsr
W g & wiEr § 1 g
JTE 3F. WIA X FWI H AT
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FR A TG TF HE IO AG
Ty omfr 6 waW H gy
® wEuw & 1 TR g
fomgred &Y WY F1F q@Ew T
FA g g ey Ao fag
T getrera e %  fafeeT §
32 °g ¥9 @A gt fF a-
AT AT FHAA AT &, SAFT WAL
Fwmw fFr sy ag &Y
a9 qRT AFE g, & qeer wig
Md A w5 AW wiw@ W

JET RE, T Arodiy QY @ ¥
§ doiF TE 1 T @ A A
= TEAT § & @ I\
H3Tq #¢ for war ¥fF AT R
gadd JAC TC B §IA A TG
9, ¢F fafraq a9 § W= @
a1 X @ o & wwwaw W@
I AT g AfeT g faw W=
g A @ flRg s aft 37 @@

ol T g oy (FTTrate)
aamfa  WEIRg, WA 9e oy
3 sga fawfat & qm oY Adve-
e gl 9 @ g, van fawag -
gUAT ¥ @ & FT ¥ FW IR
e § 3 AW s e danw
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Fem f& St W frawad a3 529
¥ aHE AW AMEW W §IT I 9%
A9 T AR H ) T ag R
7g 09T 1890 ¥FT T gET @;
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'.“An Act to provide for the vesting
and administration of property held
in trust for charitable purposes.”

MFr IZd G ¢ owday
1 waray forsr A fafesr  agaar
fudr g7 seg IM@AM FF fFg w@
AfFT zad &f wom @ 2 fE
afz #% eufsm mESET TR &
gem@m xTa % a1 sAs faAE
15 FEIE F w0 "L F
A dEE (13) F oHwA fEa
2 AfFT W qE (14) F1 @
f& wad # 2:

“No ‘'suit shall be instituted
against the Government in respect
of anything done or purporting to
‘be done under this Act, or in res-
'pect of any alleged neglect or omis
sion to perform any duty devolving
on the Government under tnis Act,
or ip respect of the exercise of, or
the failure to exercise, any power
.conferred by this Act on the Gov-
ernment for shall any suit be—
instituted  againsy a  treasure  of
Charitable Endowments except foi
divesting him of property on the
ground of this not being subject to
a trust for charitable purpose or
for making him chargeable with
or accountable for the loss of mis-
appropriation of any  property
vested in him, or the income
thereof, were the loss of mis-appro-
priation has been occasioned by or
through his  wilful negle:t or de-
fault.”

15-30 hrs.
(SHRI  SOMNATH CHATTERJEE in  the

cMir]

W ¥ AR TN gt g e
afe 1 ag@ v 1890 A FATH
FT AW ) IT IWA W AR
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qg ST W F@ad, A uEr aw
fogq forrr wfear & g
ST g% | ggfaT AV gy wAow
ARG G G-
Ffgr 1 Eem FEF arfen Ry
T Fem afgm

o #, ¥ 3o faq &1 gwdw
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f& woa 7@ T F fAv @
faar |
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W g AFT 3§ I H AR AT
IF qarAEt § 1 df@IT T F AW
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7o 8, wiaf® § 3o IR & A 9T T
Figx uw, @ mw, gftwd o
I,  ThE FAare ai——aftE
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21 gRIx AT Ad@ W &7 Tha-
afar & s & & w@wm f &
sarq 3 fr dfesw g ¥ fead
fradft wofe «f g€ &1 39 Sufw
# feax o ax @@=t frarmn &)
™ & a0at o el fear mar @
T Fad "ot wn w® fAe &
g I facgw af & fv 7 FW
FI g7 FY T F fog OF qrema @y
qm ® fomy 1 uw wsaw @
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-gafse g4 fafwmad =7 q, 1890
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qard FLr F !
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g wre zrw Az ¥ faw e AT
A g 6 @iqn F AiEeEE &
A9y 9gA @TAT 9Mfge 91, ag F
&1 a7 qut qF TEE! AG AT
aq1, e fau w1 fardar § 1T
W awg & a1 Ffearsar i F
gy "rE § Wil ¥ meaeg H, ug
qq B! a® ¥ IFT g 1 T
&0 ®war fwexr gwr d 1 gEeT
FHET AN WGIAST FET W OE
e a8 a8 gefvafy T 7} £ A
5z %@ % gv s ¥ 98 waan
FOT FT RiFR< FF A7 Alg TH KT
afex g1, a8 @It 9 gEE Fml W
T Wedt F oway aew Hfwar
gul § AR Ha9 3 T g WM
at T § "R sEw A 4% &7
ITNT TG FIA B :

H OTeEl UH IEW &0 ATgat
g1 ZAR &g T AT &1 OF whae
FAG F 77T | I8 TF "IfaF =
g HWI FUA F WgTOAT JqF TN
1 FOL T K IEKT WHEAT g |
I TS T &) AW FT IAW
TG OAEH FGI T X AW
g VA A RS § W T
HaTA I5TAT WGT WX FF gEL TR
X W & fay s 95 ag
AET A TF AE EHA A
gt M gm afRe & & &1 gean
VRO BT & @ @ &1 T A
Foad w9 WMl 97 A7 § @
g1 & o e wem wgroer A
z&e a1 fa@r AR g R fodi AR
T AR W T I FT SO
g Fr §W9Ra 9 "o Afgwr
Jae & 1 F@ 9T of@ F AW 93T
Yfxefam g T FT T wREA
Ig of@ & ssewr o & 1 A &

SO fww 2 E Wi 7 dow, dww
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W & AT 3w M9l & H=< IqHT
AT & @ R WX vE 4 &
TEMERT & W & | I8N FS TAfaF-
qfesi W ERET ST @O | A
F ¥ 9 R T A oS wTE
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T | |t wg Qar faer Ed
fagy ok & §r Ifcefaq g=a @
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ol



415 Charitable

sy 0w BHIT A (NI
gurife  w@ew, @ wg@ A
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el a g o wAfg H & B
s o gew 1§ faq ggt 9 I
T @ AT qHA-AT9 weW Al @
g o7 uF arg & aviir 9¢ feesa
g WM | 3¥ W 4 ' AfFw
e ¥ 3T ¥ WA FAT €©F qqAA?
FT ggT 9T @7 #X I 9T @A
q my & I FW FIE @A
Fifs oy R fom faar & f&
W% gleE ¥ Es@a 4 gy &r
9% I wrEgd S s am faar
ST qg WETAIAE Ag £ | Fg
FIH FE AT QA | WO AR H
78w f& woas ¥ gEE wm
¥ F wr fewa @ wwdy g 0w
ar Ay § fasg Wz Am & fau
AWET §, 3W-TG ATH F AT Hg W
fageary & & o sTISh T HAL
¥ XA Qg | W FgwA (13)
g = AfET g & grara § IgEy
0T |G |

Section 13 (2) The appropriate

Government may make rules con-
sistent with this Act for—

(a) prescribing the fees to be
paid to the Government in respect
of any property vested under this
Act in a Treasurer of Charitable
Endowments;

uq I Hg q A aF w1
I A1 /A L =G TED
faw scg FAMC EF AT K| oft T
SEREE F0 M1 | THFT HAAT qg
gt & ®eq #rw awm § IR 3R
qFIT W9 W F@ W § AfwA
T a9 &1 & qal 780 (% ag woq
zg wfuftaa F @9 F age aF
A8 8, FE 95 TeH FAF(C AN
ar wgl § T & % H=iaa W
grar <gr & zwiwe &7 ug gEme
war g f& uiw faw & wig & wow
W 4gr yx 9w T feu wF ar ag
safes @ grm o
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qQF aTq § AT |0 AEAT FEAT |
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AL UG AW TEAH fHT 9
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TF g g AT far AW § fw
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. gwd wim & ug aigar Tghr g
fo g R ¥ wianall gifus a3
¥ feiq ww gefaa@ Sieg  wam
FH@r wg, di F¢ AT FH Wi |
¥ st gifeer w3 ufe Al a9
£ st wwdr g ar & i TIfga
Figdy  wiT——ZiAY  wEA W TR
s fRedsz A& AT, ToOWS
wet yRcheafadi = d@aT wyd foaid
AT IEF Fr7 W uAsAT faur g
ufr ey s a@  qar fa
Wil g, @ 9y e " wEw
354 ST |

yafa waigy, & ud gae
¥l g fo wyq A dmA ¥ N
yyg fgun

SHRI NARAYAN CHOUBEY
(Midnapore): Mr, Chairman, Sir 1
support the views which you voiced
when you spoke on this Bill. The
Government has now  brought for-
ward this Amendment to a Bill which
is 92 years old. We have to take in-
to consideration the conditions of the
society at that time. When you take
into consideration the conditions of
the society as it exists at present,
unless you make changes as per the
requirements of the presenty day socie-
ty, all these amendments will be
meaningless. As suggested by friends
ineluding those from that side, and as
voiced by you, Mr. Chairman, these
irusts and these trust funds are being
used by many political racketeers and
even tke ruling party hag come to this
conclusions because they too have
been compelled to take action ggainst
all these rackteers, Of course Gov-
ernment never takes any action until
the High Court or the Supreme Court
comss upon these racketeers, These
people go on enjoying and exploiting
these trust property funds till action
is taken against them. I do feel, just
as some of' hon. friends who spoke
earlier, felt, that you should bring



. 419 Charitable

[Shri Narayan Choubey]
out full and complete amendments,
lock, stock ang barrel, to meet the
changing needs of society. Alsp it is
my guggestion that the Government
should form a Select Committee, con-
sisting of Members from both {he Hou-
ses, which should go into the provi-
sions of the entire Bill and
suggest amendments  for the
total and complete changes
which are vital, as this Act
is a very old Act and hag become out-
dated. Of course the Government hag
brought forward this small amend-
ment after a long number of years,
but it will not be able to touch even
the fringe of the problem. Therefore
I request the (Government to form g
Select Committee which  should be
entrusted with the task of framing a
new Bill in this regard. With these
words neither, I support nor I gpwose
thig Bill. But since you have brought
an amendment to this Act, after a
long number of years, I support the
desire and the cause for bringing for-
ward this Bill by the hon. Minister.

16 hrs.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Mr.
Chairman, Sir, 1 have heard
with rapt attention the sugges-
tions made by the hon. Mem-
bers including those of yours when
you spoke on this Bill. In fact,
valuable suggestiong have been made
but unfortunately the discussion on
this Bill is limited. I may pe pardoned
for submitting that somehow the hon.
Members referred to the Indian Trust
Act, Public Trust Act ang also the
Acts coming under the Registration
of Societies Act. I am not going in-
to the detail of all these suggestions.
Bug so far ag the scope of thig Act
is concerned, as you know, this Act
was passed in the year 1830 ang this
is the 19th Century Act. The present
Bill seeks to amend the Charitable
Endowment Act, 1890 in order to pro-
vide for laying of the rules before
the Parliament and also before the
Legislatures and also to provide for
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the publication of this Act in the
official Gazette. -

Sir, when you spoke on thig Bill,
you had stated that it had a salutary
recommendation, 1 fully agree with
you that it should have been brought
forward much earlier, Anyway, a8 you
have submitted, it has been brought
forward at least now and you have
congratulated the Government for
bringing this Bill even though it is
late. I may submit one fact that
still there is an opportunity for this
Parliament and by virtue of this
amendment to Section 13 of the Cha-
ritable Endowment Act—you ay
kindly go through the amendment
to the Section 13—both the Central
as well ag the State Government,

I have got powers to make rules
consistent with the Act. But the
Parliament ag well ag the State Legis-
latures, by virtue of this amendment
to this Act, has got the power to
review the rules or to nullify the
rules made by the Executive if they
are not essential and if they are not
for the benefit and welfare of the
people. The Parliament by virtue
of this Act, has also got the power
to restrict the rules. It has been
pointed out by the hon. Nember,
Shri M. C. Daga, that the ruleg were
not made so far, But the rules were
made in the year 1942 gnd the rules
were published in that year ang 1
may add that these are embodied in
the General Government <Compila-
tion of General Financial Rules. The
rules were made on the 31st March
1942. Its Notification No. ig 84/42
dated 31st March 1942. Then there
were amendments to these rules in
the year 1981. Even though there
wag no specific provision in the Act,
they were published in the -Official
Gazette in the year 1981, These
amendments were also laid on the

Table.

Another point wag mentioned about
the number of endowments. Present-
ly, +he vroperties of 90 endowments
of the face value of Rs. 10.45 crores
are vested in the Central Treasurer.
These include, the National Founda-
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tion for Teachers Welfare—5.84 crores
War Bereaved and Disabled Service-
men Special Relief Fund—2.00 crores;
National Children’s Fund—50 lakhss
Indian Peoples Famine Trust—33
lakhs. The funds are mostly invested
in the 5-year Post Office Time Depos-
its carrying interest at the rate of
10.77 per cent. Thig interest income
is exempt in the case of endowments
under Section 11 of the Income Tax
Act. - - e

A few more points were also raised
during’ the discussion on thig Bill. As
you know, by virtue of this amending
Bill, there could be wide publicity as
suggested by the hon. Members. Pub-
licty should be given otherwise people
will not e in a position to know about
the laws and rules in force in the
country, I share the viewg and the
concern of the hon. Members. 1 fully
agree with them™ that this ought
to have been implemented ear-
lier. Anyway, the Government has
come forward to implement the salu-
tary recommendation of the Commit-
tee on Subordinate Legislaticn now:—

Then, Sir, a number or deficiencies
and loopholes have been brought
forth so far as the main charitable
Endowments Act is concerned. I
would only submit that if it is found
necessary to  bring forwarqd any
amendment, the Government will de-
finitely do so by bringing either a
Comprehensive Bill or some amend-
ments, There should not be any
doubt about it. But it is for the hon.
Memberg and the people of thig coun-
try to say that the present Act is not
suficient and that some more previ-
sions should ke included, As I said
some rules were framed in 1981 which,
amended the earlier rules of 1942,
ag it wag felt necessary at that time.

With these words, I conclude and
once again thank the hon, Members
for having taken interest in this Rill
and for having given their valuable
suggestions. 1 am most gratetul to
them for this. P
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SHRI MOOL CHAND DAGA: With-
in how many days will the the rules
framed under the Act be placed on
the Table of the House?
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SHRI JANARDHANA POOJARY:
These will be placed ag early as pos-
sible, There will not be any difficulty.
I mean business when I say this, de-
finitely, 1 will niet take much time,

SHRI MOOL CHAND DAGA: Ple-
ase tell us definitely, not as early as
possible.

MR. CHAIRMAN: In this century-..
It will be done; he said that he
would look into it. We should accept
the assurance of the hon. Minister.

v

The question is:

“That the Bill furthter to amend
the Charitable Endowments Act,
1890, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we will
take up clause by clause consideration
of the Bill

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bills,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI IANARDHANA POOJARY:
Sir, 1 beg to move: -

“That the Bill be passed.”
MR. CHAIRMAN: The question is: .
“That the Bill be passed.”

The motion was adopied.





